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ORDER
 
The Text below is only a summarized version of the order pronounced
 
Respondent filed suit on ground of bona fide use and occupation of suit house. Eviction allowed by
Small Causes Judge. High Court dismissed revision and application under Order 41 Rule 27 on
ground that no prima facie materials has been filed to appreciate applications without discussing
materials placed before it. Supreme Court held that High Court ought to have allowed production of
additional evidence failure of which resulted in vitiating its Order.

 


